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Petition(s) for Special Leave to Appeal (Gwvil)...... /2012
CC 3392/ 2012

(From the judgenent and order dated 17/08/2011 in WB No. 32456/ 1994, of The
H GH COURT OF JUDI CATURE AT ALLAHABAD)

ALl GARH MUSLI M UNI V. Petitioner(s)
VERSUS

HAR PRASAD & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP)

Date: 16/07/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE K. S. RADHAKRI SHNAN
HON BLE MR JUSTI CE DI PAK M SRA

For Petitioner(s) M. S. R Singh, Sr.Adv.

M. Ani sh Dayal, Adv.
M. Bi pin B.Singh, Adv.
Ms. Anitha Shenoy, Adv.

For Respondent (s)
M. Praveen Jain, Adv.
M. Siddarth Jain, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
Learned counsel appearing for the University submts that
he will look into the judgnment of the Allahabad Hi gh Court reported in 2007
(12) RD 672 and wi Il make subm ssions.
Li st on a non-niscellaneous day after two weeks.

[ SUMAN WADHVA] [ RENUKA SADANA]
COURT MASTER COURT MASTER



